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Relesses for 1972.73 will be made by the
Jovernroent of Indis to the Stats Government
lepending on the progress of the schemes,

Proposals meade by North Eastern Councll
or extension of Rallways from Dharma-
sagar to Agartals
2379, SHRI BIREN DUTTA : Wil the

Minister of HOME APFAIRS be pleased o
tate

(a) whether North Fastern Council has
fiscumed the problem of extension of Railway
rom Dharmanagar to Agmrtals for integrated
levelopment of that region ;

(b) whether any proposal has been made
sy the Council for mproving road transport
iystem in that teglon ; and

(c) if 0, the man points of the propo-
ala ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (8HRI
F. H. MOHSIN) : (a) to {(c). With the
‘nforcement of the North Eastern Council
Act, 1971 as Grom Ist August, 1972, the
ouncil has come into enstence only from
bat date. The Council has not met so far.

12.03 hrs.
RE : MOTION FOR ADJOURNMENT

SHRI 8 M. BANERJEE (Kanpur) : I
e on a pont of order (Inlerruptions).

MR. SPEAKER : What u the point of
wder ¢

SHRI 8. M. BANERJEE: I nse ona
pomnt of order under Rule 376 (2) . ..

MR. SPBAKER : The Speaker does not
nurmally announce his decision in the House
iself; be conveys it to the office that such and
such & matter has not been admitted. Plosse
du not arise it in this manner in the House.
Why do you go beyond the convention of the
House ! (Juterruptions) It connot be allowed
2 an adjournment motion. I have already
ranveyed it to hon. Members that it cannot
be aliowed a5 an adjourmment motion, 1If
there s & disputs between the Covporation
of Bombay and the labour, how can it come
herr? At the shme time, brosd questions
cannot be the subject.matter of an adjournment
motion, They ons tuble othier mdtions for
ducussion, but they casmot dlacase it through
W adjowermsst  metien.  Adjovesmeat

motion has its own rules about it. (Inte
rapliov). As hon. Members know, broad
questions of policy cannot be discussed through
an adjournment motion. There have been a
mumber of rullags in this House hefore slso
that lock-outs, strikes etc. cannot coms
through an adjournment motion . . .

SHRI 8. M, BANERJEE ; On a point
dm.l'

MR. SPEAKER : 1 am sorry it cannot
be allowed as an adjournwent motion.

SHRI K.D, MALAVIYA (Domariaganj)
T want to make & very scrious effort to undere
stand what this unemsiness from the Opposi-
tiow side I about . . . (Inferyapeions)

SHRI S. M. BANERJBE: I riscona
poimt of order . . .

MR. SPEAKER : So far as the Speaker’s
ruling is concerned, there can be no point
of order on the question of admitting the
adjournment motion.

SHRI S. M. BANERJER : Kindly see
the business before the House. I am raising
the point of order uades the rule 367 (2)
which says :

“A point of order may be raised in
relation to the business before the House
st the moment.”

At the moment . . .
MR, SPEAKER : I have not allowed it.

SHRIS M. BANERJEE : Kindly hear
me, 8ir. 1 am not questioning your ruling.
Under Direction 56 of the Directions by the
Speaker, an adjourhment motion always gets
precadence over a calling-sitention-notice.
As you are aware, there is & strike going on
in Bomsbay, and this is because of the failure
of Government to evolve s formuia for mini-
mum bouws for the employeesor workers . . .

MR, SPBAKER : Let him not bring
in the subject through s point of order . . .

SHRt 8 M. BANERJER : Purther, not
more than ane matter shall be discomed, and
the mption shall be restricted to specific
matter of recemt ocourrence . . .,

MR. SPRAKER : Order, order. He can
st me in my chamber. I am prepared to
discuss, hut not ku the House, {fnterrmptions).

SMR1 INDRAJIT GUPTA ¢ (Alipase)
Tk s & vitsl seether in which Contead
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Bovernment policy i involved. That is why
Im_twuheit.

MR. SPEAKER : The question is about
the employees of the Uorporation of
Bombay. How can it come in Parlimnent ?

SHRI SHYAMNANDAN  MISHRA
(Begusarai) ¢ The fallure of the Central
Government is established in regard to the
evalution of a bonus formmia (futerruptions).

SHRI INDRAJIT GUPTA : Tomorrow
if the port and dock workers go op strike
in Bombay, it will have to be raised here.

MR, SPEAKER : 8o far as this question
is concerned, 1 cannot give my comsent to
the adjournment motion.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR):
May I request that when you are stan~
ding, Sir, they must not kerp standing ?
(Intsrruptions).

SHRI INDRAJIT GUPTA:
he stand up when you are standing ?
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SEVERAL HON. MEMBERS rose—

* PROF. MADHU DANDAVATE (Raja-
pur} ¢ On 2 point of arder,

Why did
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MR, SPEAKER : No. They can see se
in my chamber. But the ruling va the
admisibility of the adjounrment motion can
not be discused in the House, We can moet
and discuss. We can find another way of
bringing this issue here, but 80 far as this mat-
ter is coneerned, an adjournment motlon can
pot come under this, You can find other
ways of bringiog the issue here.

PROF. MADHU DANDAVATE: 1
want to know whether raixing » pomt of
order is out of order.

MR. SPEAKER : 1 am not allowing it,
Iam not prepartd to hear him on that,
How can they bring o an adjournment motion
over a matier over which 1 cannot decide ?
(Interruptions). 1 have already explakoed it w
Prof. Dandavate.

PROF. MADHU DANDAVATE : I am
rasing anotherissue. When Imet you in your
chamber, I bad said something about what
s happening in the city of Bombay, how the
autonomy of the Corporation is being
destroyed. 1 am not raising 1hat isue here,
In my adjournment motion, the failure of the
Central Government to evolve an sgreed
formula in regard to bonus formally in cooe
sultation with the central itrade umons has
resulted in & wtustion where  there may be

strikes throughout the country . . ,
MR. SPEAKLR : No, no.

PROF. MADHU DANDAVATE : This
is an all Yodia lssue, The Boous Review
Coramittee i within  the purview of the
Central Government. . { Interruptions)

MR. SPEAKER : All I say s thas, If the
Minister wants he may come out with a
statemaent. If you so desire, this matter can
be brought up through call attenticn motion
or something, not fthrough sdyournment
motion , , {Interuptions). Mr. Khadilkar has
come and 1 shall explain it to him., They
came through &n  adjourmanent wmotion which
I have not accepted, The Oppovition leaderes,
Shri Indrajit Gupta, Prof. Dandavate. ...

SHRI §. M. BANBRJEE : All the oppo-
sition pooplt; . . (Inivrubtions. )

MR. SPEAKER : They tald that some
strike was going on.

© SHRI RAJ BAHADUR : We we fot
averse to & discustion. The osis quetion
is whither it could be discusied fn slve Toing
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‘matter ‘'which doos w0t concern the Oahteal
Goverdment, please do not ask us 0 send el
attention notices. What is  the logic ?-1f we
can maise it through other motions, we' caiy
raiee it through sdjournment motion also.

MR. SPEAKER : It i not a mattér for
adjournment mothm (lm}. "My,
Khaditkar,

‘THE MINISTBR OF LABOUR AND
REHAB!LITAT!OV (SHRI R. K. KHADIL-
KARY : | should like tw know what is the
demnd?....(tumubu) '

MR. SPEAKER : The demand is this,
I have not allowed the sdjournment motion
that camse. But they say this concerns the
Central Government and the strike i thnm
between the Bombay Corporation and its
cmployees. The second question is the question
of boous, which they say is an all-India ques-
tion. In the motion that came to me day be-
fore yesterday from Mr. Dandavate,: only the
strike was mentioned, which IMM Reeepts

PROF. MADHU DANDAVATE : That
is not corroct.

MR, SPEAKER : They have added this
question of boous today, over which the
Guverament of Tadis bas not yet decided, 1
have not mccepted the adjournment motion
but I wish you colloct the facts about it and
comme ot mlh » Ratement.

SHRT PILOO MODY {Godhra) : T do
not think henice forward any mémber of the
Opposition 1 nin; o be able tomvlnr:e
you about whes an " motion
should or shoulid riot. be tabled. Therefore 1
matudtmiﬁdmw: of. which
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thers. I eouwy i w0 thcm thm:gh the
seerctatist. They tell . them | the reasoms,
' (Inderragpbions). - Ewwdaymdnmmd
matters through calling sttention maotiens, under
JRule 377 and in 0 many _other ways, which
T aligw, Biit nnd;oumment _motion must

'.eomewit!ﬁnthemluptambcd for it.’

. SHRI JYOTIRMOY BOSU ;w
Hn'bom'): This does come. -
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members did not get it

.- PROF. MADHU DANDAVATE: Bcl'orc
the Labour Minister - makes a_ statement, we
want a categorical formulation. With great
tupecnoyou,my Isay, I have not raised

the imue of the Bombay strike ? What
I3 have - raised is the fuilure of the Union
Government  to evolve an bonus
formula, acceptable 10 all Central Trade
Union Organisations, resulting in country
wide discontent amongst industrial labour, as
evidenoed by the strike of !501akhworkcn
in Bombay.

SHRIR. 5. PANDEY (Rajaandgaon) :
You have ruled  out the adjournment motion,
You further said that unless a calling atten-
tion i there, the House cannot discuss the
Bombay strike. I want to know why you are
saking the minister to make a statement. I do
Dot challenge your ruling but when therc is
o business before the House so far as the
strike in Bombay is concerned-—there is neither
an adjournment motion nar st calling attention
nowswhy are you . ssking the niinister ¢ make
& statewent ? You have ruled out the adjourns
ment motion on the sivike because itis a
State subject. About bonus - alwo, there is no
calling atrention. {Inlerraptions).

MR, srmm-uy excludion of the
adjournment maotion - does . not. deprive them
of their  right to  have - some . information
through other motions. . (atsrraptions). So far
s this adjournment motion is conoerned,
that ‘s exeluded. ‘They cxn - get information
through Calling Atiention or some other way.
My disallowing the wdjmmtmm&mﬂm
vt mean that they. caanot g:txt z!vwgh

sam;xvmmov now mmr
“SHRY  JAGANNATH RAO - JOSHI s

. (Shajapur) : Is the Minister mhing o e
‘_mmm?..(m s .




815 Ra, Mistion for Adjamt.

{Mr. Speaker]

carning boous are concerned, which come
within the jurisdiction of the Government of
India, be may make a statcosent Jater on.

SHRI N. K. P. SALVE (Bihar} : Sir, I
rise on a point of order. When an adjourn-
ment motion was given potice of, you have
ruled that it js out of order. I8 it then pro-
per, or would it be under the rules for the
chair to ask the Minister to make a satement
even on facts ? The guestion was raised undes
rule 377. The rules are absolutely clear in

the matter. . (Interruptions)

MR. SPEAKER : Leaving aside rule 377
if I do not allow an adjournment motion, 1
can even otherwise ask the Minister to make
a stateraent il hon. Members arc agitated
over a particular issue. On the question of
bonus they have a right to ask the Minister to
give some information. But I have made it
clear that it would not be an adjournment
motion.

SHR! JYOTIRMOY BOSU : Sir, on a
point of order. I am sorry to say that what
you have said is not correct. Under rule 377
I wanted to raisc a watter. You, in your
wisdom, disallowed it. Now you are saying
“I do not allow the adjournment motion ; I
will ask the Minister to make a statement’.

MR. SPEAKER : Why should I not ssk
the Migister to make a smatement 7, ,
{Interruptions).

SHRI INDRAJT GUPTA : What is the
position of the Minister 7 Are the Congrem
Members advising him not 1o make s stasc-
ment ., . {Interruptions)

SHRI JYOTIRMOY BOSU; The
INTUC people are pressurizing bim not to
make a statement. . (Interruptsons. )

MR. SPEAKER : I have said that it is
up to the Minister to make a statement.

SHRI C. M, STEPHEN (Muvattupusha):
8ir, on a point of clarification. The only rule
under which the Minister can make a satement
bs rule 372, , (Intsrruptions).

The point that T want to make is .
{Interruptions,) 1 am not going to yield ; 1 am
also eutitled to make x submission. ¥ shall
not be cowed down that way, The only rule
uader which the Minister is to make a state-
mbenit is Rule 372, It says :

“A Statement may be made by a
Minister o a matter of public importan-

AUGUST 16, 1912

Re. Mabion for Adjwnt. 18

te with the consemt of the Spesker bus
no questign shall be ssked  at the time
the statgmment is made.”

The questiog iy, whether the Miister is seche
ing the coopemt of the Speaker or whether
the Speaker § directing the Minister 10 make
a statement, The Minister may seck the von-
sent of the Speaker and the Speaker may give
hia coussnt. 1 want to know whether the
Ministey § secking the consont of the Speaker
or the Speaker is dirocting the Minister to
make § statement. According to me, the
speakey cannot direct the Minister to make &
statexpont  (Inderruptions).

BHRI JAGDISH CHANDRA DIXIT
(Sitapur) ¢ 1 rise on a point of onder.

The question that has been agitated before
the House is that of bonua, For that, we can
have a discussion under Rule 193 on some
day because we would bave to go into the
pros and cons of everything. But then, just
forgetting your ruling. . (Inerruptions), Why
arc you afraid of going to the field, talking
to the persons, looking into the pros and cons
» o (Interruptions). My demand iv that let us
examine the question of bonus on some day
and let us devote hall an hour on it. There~
fore; 1 wmress that the demand for adjouwrn-
ment motion is neither desirable nor necessary
{Interruptions.}

SHRI R. K. KHADILKAR: As you
desived 1 should say something, two points
were raisod. Fisstly, it wes regardiog the
Bombay strike. As you are well aware, the
present scheme of bonus does not cover the
local authority. The question of the Bombay
strike will be dealt with by the appropriate
Government, that is, the State Government.
This Housc bas no authority mo far as the
constitutional position is concerned.

Regarding the gquestion of bonus in gene-
ral, as you are aware, I have replied om
scveral occasions that the entise scheme iy for
review before the Compmittes. The Comunitier
is seized of the matter. If somebody raises o
question a8 to whether the Committee will
give an interim report or that it will give a
fiaal report, what is the position mbout bosue
scheme, if there is notice, T will state the
position. At the presont junciure, 1 cannot
say anything because the Commitice is welked
of the matter 30 far az the bonug schome &
concorned, (leterrptisas)

Somss Hom. Adembers Whin Uft tis Howse,

Sanipmad—



